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Through E-Filiag (E-msil: judicial-sgi@gov.in)

To, .

The Registrar,

Principal Bench,

Hon'ble National Green Tribunal,

Copernicus Marg, New Delhi.

Sub: Regarding Joint Inspection Report in Compliance of order dated 29-08-2022 in matter of
Gautam Sharma Versus State of U.P. in O.A. No. 485/2022.

Sir, -

In compliance of the direction passed by Hon’ble National Green Tribunal dated 29-08-2022 on

umm:nm:miomdal:;ovl:,tthoint]nspecﬁon_mpoﬂishctebyattachedwitharequ&ﬁttol’“tupb‘f‘?re

Hon'ble National Green Tribunal for kind perusal.

_ Your Sincerely
Enclosure: As Above. &
' ' (Vikhs Mishra)
Regional officer
Copy To:

1. District Magistrate, Bijnor. |

2. Shri Pradeep Mishra, Advocate for U.P. Pollution Control Board

3. CEO-7, U.P. Pollution Control Board, Lucknow.

4. Chief Law Officer, U.P. Pollution Control Board, Lucknow. /

Regional Officer



Joint Inspection Report
In the matter of
Gautam Sharma

Versus
State of Uttar Pradesh
(0. A.No. 485/2022)

Hon’ble National Green Tribunal

(Order Date - 29 August, 2022)
Prepared by-
Joint Committee of

SDM, DFO, Mining Officer & UPPCB
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2- Constitution of Joint Committee
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5- Action Taken



1, Background:-
Hon'ble NGT, New Delhi has passed the order dated 29.08.2022 in the matter of Gautam

harma Vs State of U.P. In O.A. No. 485/2022. The relevant paras of the order dated 29.08.2022
are reproduced below: -

1. Mr, Gautam Sharma resident of village Haji Mohammadpur Kotkadar, Tehsil Nagina, District
Bijnor Uttar Pradesh has sent the present letter petition, which is treated and registered as
original application, complaining that fllegal mining of sand and murram is being done in land
measuring about 100 acres (Instead of 15 bighas of land leased out) situated in Eco Sensitive
Zone of Tiger Reserve/Elephant Zone and in the area of River Khoh, Tehsil Nagina, District

Bijnor, Uttar Pradesh,

2, This Tribunal is empowered to suo moto take cognizance of the cases involving questions
relating to environment arlsing out of the implementation of enactments specified in First
Schedule of the National Green Tribunal Act, 2010 as held by Hon’ble Supreme Court in
Municipal Corporation of Greater Mumbai V/s. Ankita Sinha and others 2021 S5C Online SC
#97. This Tribunal can also take cognizance of such cases on the basis of letter petitions in

accordance with settled principles of law governing Public Interest Litigation.

4, Prima facie, the allegations made in the application raise questions relating to environment
arising out of the implementation of the enactments specified in Schedule | to the National
Green Tribunal Act, 2010, In view of the allegations made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual position. Accordingly, we
constitute a Joint Committee comprising of State PCB, Director, Mining and Geology, Uttar
Pradesh, DFO and District Magistrate, Bijnor and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, verify the factual posftion
and submit its report within one month by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR Supported PDF and not in the form of Image PDF. The State PCB will be

the nodal agency for coordination and compliance,
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4. In case the Joint Committee observes any violation of consent conditions/environmental
norms then it shall forward a copy of its report to State PCB, Director, Mining and Geology,
Uttar Pradesh, DFO and District Magistrate, Bijnor to enable them to take appropriate remedial
action by giving notice to/hearing the concerned persons and following due process of law in
accordance with Statutory provisions mandating them to take remedial action for prevention,
control and abatement of environmental pollution/degradation and protection and
improvement of environment and all of them shall subm'it their separate action taken report

within one month from the date of receipt of a copy of the report of the Joint Committee.

2. Constitution of Joint Committee:

In compliance of Hon’ble NGT order dated 29/08/2022 a Joint Committee was constituted by

District Magistrate, Bijnor vide its order No.-629 /N-44/General-2022 dated 16-09-2022. Copy

is annexed as Annexure-1.

The members of the Committee are as under-

1; Sub District Magistrate, Nagina, District-Bijnor.
2 Divisional Forest Officer, Najibabad, District-Bijnor.
3. Mining Inspector, Bijnor.

4. Regional Officer, U.P. Pollution Control Board, Bijnor.
3- Observations:-
/"’ Inspection was carried out on dated 12.10.2022 by the Joint Committee. Detailed report

f —

is as follows:-

i. No Objection Certificate was issued by the Divisional Forest officer, Bijnor forest
division, Najibabad, vide its letter no.-1315/22-1, Najibabad dated 23.11.2020 for
mining of sand, gravel, morrum and boulder from gata no.-2 /102, area - 7.12 hectare,

village - Shahalipur Kotra, Tehsil - Nagina, District - Bijnor. Copy is annexed as
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ii.

iii.

iv.

Letter of intent was issued to M/s Brijwala Infra Solutions Pvt . Ltd., (Director- Shri
Satyendra Singh S/o Shri Brijendra Singh and Shri Brijendra Singh S/o Shri Ramiji Lal,
Residence- A-7, Mangal Vihar Colony, Near Nangla Maulvi, Aligarh, U.P.) for mining
permit of River bed material (RBM) estimated mineable quantity 24,300 cubic meter
available on Niji Bhumi situated on River bed (Khoh river) gata no.-2 /102, Area - 1.215
hectare, village - Shahalipur Kotra, Tehsil - Nagina, District - Bijnor by District
Magistrate, Bijnor vide office order no.-336/mineral section(consent letter)-21 dated
20.04.2021. Copy is annexed as Annexure -3.

State Level Environment Impact Assessment Authority, Uttar Pradesh was issued
Environmental Clearance on dated 16.12.2021 for mining of R.B.M. (Mixed form)
mineable estimated quantity 24,300 cubic meter from Niji Bhumi gata no.-2 /102, total
area - 1.215 hectare, village - Shahalipur Kotra, Tehsil - Nagina, District - Bijnor. Copy is
annexed as Annexure -4.

Mining permit was issued to M/s Brijwala Infra Solutions Pvt. Ltd. for mining of sand,
gravel, boulder (mixed form)/RBEM quantity of mineable 24300 cubic meters from gata
no.-2/102, total area-1.215 hectares, village-Shahalipur Kotra, Tehsil-Nagina, District-
Bijnor by District Magistrate, Bijnor vide office order no.-1115/Kha.Li.-permit-2022
dated 03.01.2022 for a period of 06 months (up to 30.06.2022). Copy is annexed as
Annexure -5.

During inspection, it was observed that, Khoh river was flowing over the gata no.-2/102,
area-1.215 hectares, village-Shahalipur Kotra, Tehsil-Nagina, District-Bijnor. Further,
illegal mining of sand, morrum or River bed material (R.B.M.) was not found from gata
no.-2/102, area-1.215 hectares, village-Shahalipur Kotra, Tehsil-Nagina, District-Bijnor.
During inspection it was also observed that mining activity of river bed material from
gata no.-2/102, area-1.215 hectares, village-Shahalipur Kotra, Tehsil-Nagina, District-

Bijnor was not being done by the M/s Brijwala Infra Solutions Pvt. Ltd during joint

inspection. Photographs is annexed as Annexure -6,
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Vi.

Vii.

viii.

iX.

No Objection Certificate was issued by the Divisional Forest officer, Bijnor forc_est
division, Najibabad, vide its letter no.-1316/22-1, Najibabad on dated 23.11.2020 for
mining of sand, gravel, morrum and boulder from gata no.- 70 mi, area - 1.770 hectare,
village - Abulfazalpur Pahara, Tehsil-Nagina, District-Bijnor. Copy is annexed as
Annexure -7.

Letter of intent was issued to M/s Jayanti Entrepreneur Pvt. Ltd., Director Shri Dilip
Kumar Ojha S/o Shri Hanuman Prasad Ojha, R/0-184, N Block, Kidwai Nagar, Kanpur
Nagar (U.P.) for mining permit of mining River bed material (RBM) estimated mineable
quantity 26544 cubic meter available on Niji Bhumi situated on River bed (Khoh river)
gata no.- 70 mi, area - 1.264 hectare, village - Abulfazalpur Pahara, Tehsil-Nagina,
District-Bijnor by District Magistrate, District-Bijnor vide its order no.-255/mineral
section[conseht letter)-21 dated 09.04.2021. Copy is annexed as Annexure -8.

State Level Environment Imﬁact Assessment Authority, Uttar Pradesh was issued
Environmental Clearance on dated 29.12.2021 for mining of R.B.M. (Mixed form)
mineable estirhated quantity 26544 cubic meter from Niji Bhumi gata no.- 70 mi, area -
1.264 hectare, village - Abulfazalpur Pahara, Tehsil-Nagina, District—Bijnor. Copy is
annexed as Annexure -9. |

Mining permit was issued to M/s Jayanti Entrepreneur Pvt. Ltd. for mining of sand,
gravel, boulder (mixed form)/RBM quantity of mineable 26544 cubic meters from gata
no.- 70 mi, area - 1.264 hectare, village - Abulfazalpur Pahara, Tehsil-Nagina, District-
Bijnor by District Magistrate, Bijnor vi_de its order no.-1117/Kha.Li.-permit-2022 on
dated 03.01.2022 for a period of 06 months (up to 30.06.2022). Copy is annexed as
Annexure -10.

The mining of River bed material from gata no.- 70 mi, area - 1.264 hectare, village -
Abulfazalpur Pahara, Tehsil.-Nagina, District-Bijnor was done by the M I Tayaiit i

Entrepreneur Pvt. Ltd. as per the approved mining permit. Online portal detail of
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Directorate of Geol ini
0gy and Mining Uttar Pradesh is enclosed. C '
Annexure -11. Lok

xi.  During inspecti i
g Inspection, it was observed that Khoh river was flowing over the gata no.- 70 mi
i i,

area - 1.264 hectare, village - Abulfazalpur Pahara, Tehsil-Nagina, District-Bijnor and
illegal mining of sand/morrum or River Bed Material (R.B.M.) was not being done from
gata no.-70 mi, area - 1.264 hectare, village - Abulfazalpur Pahara, Tehsil-Nagina,
District-Bijnor. Further, it was also observed that mining activity of River Bed Material
(R.B.M.) from gata no.- 70 mi, area - 1.264 hectare, village - Abulfazalpur Pahara, Tehsil-

Nagina, District-Bijnor was not being done by the M/s Jayanti Entrepreneur Pvt. Ltd.

Photographs is annexed as Annexure-12.

4. Conclusions:

i. Khoh River was flowing over the gata no.-2/102, area-1.215 hectares, located at

village-Shahalipur Kotra, Tehsil-Nagina, District-Bijnor.

ii. During inspection, it was found that mining activity of River Bed Material from gata

no.-2/102, area-1.215 hectares, village-Shahalipur ‘Kotra, Tehsil-Nagina, District-

Bijnor was not being done by the M/s Brijwala Infra Solutions Pvt. Ltd.

iii. Khoh River was flowing over the gata no.- 70 mi, area - 1.264 hectare, village -

Abulfazalpur Pahara, Tehsil-Nagina, District—Bijnor;

iv. During inspection, it was found that mining activity of River Bed Material (R.B.M.)

from gata no.- 70 mi, area - 1.264 hectare, located at village - Abulfazalpur Pahara,

Tehsil-Nagina, District-Bijnor was not being done by the M/s Jayanti Entrepreneur

Pvt. Ltd.

5- Action taken:-

Earlier, the penalty of Rs.-37,59,200 was imposed by the District Magistrate, Bijnor to

M/s Brijwala Infra Solutions Pvt. Ltd. due to illegal mining of sand/sub mineral 2100 cubic

meters from Khasra no.-207, Village-shahpur, Pargana-Badhapur, Tehsil-Nagina, District-Bijnor
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and Mining permit issued to M/s Brijwala Infra Solutions Pvt. Ltd. was also cancelled by the

District Magistrate. Bijnor vide its letter no.-1505/mineral section-22 dated-12.05.2022. Copy

is annexed as Annexure -13.

Above report is being submitted for kind perusal and necessary action.

E Name Designation Signature

Manoj kumar | District Forest Officer, Bijnor
1 | Shukla Forest Division Najibabad. \“4

{2 Shailendra Kumar | SDM, Nagina, District-Bijnor. /Q

3 | Brijesh Kumar | Mining Inspector, Bijnor.
Gautam &}
4 | Vikas Mishra Regional Officer,
U.P. Pollution Control Board,
Bijnor. '
5 | Mahir Husain Assistant Environment Engineer . s
UP. Pollution Control Board, | /UJW

Bijnor.
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“1. Mr. Gautam Sharma resident of village Haji Mohammadpur Kotkadar, Tehsil Nagina, District Bijnor. Uttar
Pradesh has sent the present letter petition, which is treated and registered as original application, complaining that illegal
Mining of sand and murram is being done in land measuring about 100 acres (instead of 15 bighas of land leased out) situated
"‘l, Eco Sensitive Zone of Tiger Reserve/Elephant Zone and in the area of River Khoh, Tehsil Nagina, District Bijnor, Uttar

2. This Tribunal is empowered to suo moto take cognizance of the cases involving questions relating to environment arising
out of the implementation of enactments specified in First Schedule of the National Green Tribunal Act, 2010 as held by
Ho‘n‘ble Supreme Court in Municipal Corporation of Greater Mumbai V/s. Ankita Sinha and others 2021 SSC Online SC 897.
This Tribunal can also take cognizance of such cases on the basis of letter petitions in accordance with settled principles of
law governing Public Interest Litigation.
3. Prima facie, the allegations made in the application raise questions relating to environment arising .out of the
implementation of the enactments specified in Schedule 1 to the National Green Tribunal Act, 2010. In view of the
allegations made in the application, we consider it appropriate that a Joint Committee be constituted to verify the factual
position. Accordingly, we constitute a Joint Committee comprising of State PCB, Director, Mining and Geology, Uttar
Pradesh, DFO and District Magistrate, Bijnor and direct the same to meet within two weeks, undertake visits to the site, look
into the grievances of the applicant, verify the factual position and submit its report within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF. The State
PCB will be the nodal agency for coordination and compliance.
4. In case the Joint Committee observes any violation of consent conditions/environmental norms then it shall forward
a copy of its report to State PCB, Director, Mining and Geology, Uttar Pradesh, DFO and District Magistrate, Bijnor
to enable them to take appropriate remedial action by giving notice to/hearing the concerned persons and following
due process of law in accordance with Statutory provisions mandating them to take remedial action for prevention,
control and abatement of environmental pollution/degradation and protection and improvement of environment and
all of them shall submit their separate action taken report within one month from the date of receipt of a copy of the
report of the Joint Committee.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

)

TO.

The Director

M/S BRIJWALA INFRA SOLUTIONS PRIVATE LIMITED
A 7 Mangal vihar colony nikat nangla maulvi -202001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Actiity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This Is In reference to your application for Environmental Clearance (EC)
In respect ouro ect submitted to.t SEIAA vide proposal number
SIA/UP/MIN/2256460/2021 dated 25 Augr20t g}‘l’ ;rﬂculars of the environmental

EC Identification No.
File No.

Project Type
Category

Project/Activity incl (
Schledulo No. lg

Name of Project

”,

Name of cOmpanyIOrgéh ]

i o o

Location of Project
TOR Dato N/A

e® No

The project detalls along with terms and conditions are appended herewith from page
no 2 onwards.

. (e-signed)

Member Secrotary
Date: 16/12/2021 : Member Secretag

SEIAA - (Uttar Pradesh)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

)

Note: A valid environmental clearance shall be one that has EC identificatit;n

number & E-Sign generated from PARI ifimati
number in all fgtufge correspondence. VESH.Please o Idenm’c.at’ o

This is a computer generated cover page.
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State Level Environment Impact Assessment Authort Uttar Pradesh

Directorate of Environment, u.pP.

Vineet Khand-1, Gomtl Nagar, Lucknow- 226010
E-Mall- dosuplko@yshoo.com, selaaup@yahoo.com
Phane no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/225460/2021 & SEIAA, U.P File no- 6515

Sub: Environm | | f Form) Mining at Gata No.-
2/102,Village-Shahalipur Kotra, Tehsil- Nagina, Bilnaor, U.P. (Leased Area:1.215 Ha.).

Dear Sir,

 This is with reference to your application / letter dated 25-08-2021 & 22-10-2021 on above
mentioned subject. The matter was considered by SEAC in meeting held. on 25-10-2021 and SEIAA
in meeting held on 30-11-2021. . : .

A presentation was made by the project proponent along with their consultant M/s
Environmental Research and Analysis to'SEAC on 25-10-2021. '

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about
their project — :
1. The environmental clearance is sought for RBM (Mixed Form) Mining at Gata No.-
2/102,Village-Shahalipur Kotra, Tehsil- Nagina, Bijnaor, U.P. (Leased Area:1.215 Ha.).

2. Salient features of the project as submitted by the project proponent:

1. On-line proposa! No. SIA/UR/MIN/225460/2021

2. File No. allotted by SEIAA, UP 6515

3. Nams of Proponent M/S BRUWALA INFRA SOLUTIONS PRIVATE LIMITED

- | DIRECTOR. - Shri Satyendra Singh S/O Shri Brijendra

Singh (Authorized Signatory) & Shri Brijendra Singh
$/0 Ramiji Lal

4. Full correspondene address of R/0-A-7 Mangal Vihar Colony, Nikat Nangla Maulvi

proponent and mobile no. Aligarh Shehar Col Aligarh(U.P) '

5. Name of Project RBM (mixed form) (NTji Bhumi) mine

6. Project location (Plot/Khasra/Gata No.) | Gata No 2/102

7. Name of River Khoh River

8. Name of Village Shahalipur Kotra

9. Tehsil Nagina

10. District Bijnor (U.P.)

11.Name of Minor Mineral RBM (mixed form) mine

12. Sanctioned Lease Area (in Ha.) ' 1.215 Ha. _

13. Mineable Area (in Ha.) 1.0843 Ha.(safety zone 0.1307 Ha.)

14, Zero level mRL 249.0 mRL '

15.Max. & Min mrl within lease area Maximum mRL 255 mRL and Minimum mRL 253
mRL .

16. Pillar Coordi i i

nates{Verified by DMO) Po'l,:\ts zg;a;-ﬁde _ Longitude _
.90"N | 78°28'42.10"C

B 29.33I45-90“N 78‘28‘38-50",E

EC Identlfication No. - EC21B001UP181341  Flle No. - 6515 Date of Issue EC 16/12/202 2ot 11
, ) 1 Page
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C 29°33'42.10"N 78‘28:35.70'."5
D 29°33'41.30"N 78°28'38.60"E

% Total Geolog\ca\ Reserves

48,600 m" :

18.Total Mineable Reserves

24,300 m°

_-—_-—______-——-—__—'—_-—__—
19. Total Proposed Production (in five 24,300 m’ (as per LOY)
year)
20, Proposed Production/year 24,300 m’ in 6 months
1. Sanctioned Period of Mine lease 6 months
52, Production of mine/day 135 m"/day

23.Method of Mining

Open cast, Manual, semi-mechanized

24, No. of working days

180

25. Working hours/day 8 hours/day :

26. No. Of workers . 27
[ 27.No. Of vehicles movement/day 12 Vehicles movement/day
[ 28.Type of Land Niji Bhuml |
{ 29. Ultimate Depth of Mining _ 2.4m —t

I30. Nearest metalled road from site

direction and NH-74 is 13.65 km towards North-
West direction :

"Rampur Tandamaidas Road is 3.47 km towards West |

‘.
\ <
\ 31. Water Requirement

PURPOSE . REQUIREMENT (KLD)
Drinking water 0.37 KLD ;
\! Suppression of 3.36 KiD i
\ + dust ' !
\ Vlantation 0.01 KLD
Others (if any) - |
T Total 3.74 KLD Approx. [
32. Namne of QCl Aczredited Consultant Environmental Research and Analysis, Lucknow
with QCI No (U.P) .
And period of validity. Certificate No. QCI/NABET/ EIA/1922/RA/0200
and valid up to 30/12/2022
33. Any litigation pending against the No ,
project or land in any court’ o

34. Details of 500 m Cluster Map &
certificate issued by Mining Officer

Letter No. 729/ @I+Tol-H[HRT 21 dated
13/08/2021 | :

35. Details of Lease Area in approved DSR

2172/TH 0228/2017)EA *Ild-(SioTHoITo

36. Proposed EMP cost

Rs 2,70,980/-

37.Proposed Total Project cost

Rs. 70,00,000/-

38. Lemand breadth of Haul Road

280 m length and 6.0 m width

39. No. of Trees to be Planted
3.

10

4,

5.
6.

2

The mining would be restricted to the unsaturated 20
ne only above th i or ¢
and will not intersect the groundwater table at any point in tlryne. R

The mining operation will not be carried out in th 'y
e safety 20 -
or eco-fragile zone such as the habitat of any wild fauna. i L

There is nio litigation pending in a y
ny court regarding this project. -
The project proposal falls under category-1(a) of EIA Notlﬂclation 2006 (as amended)
' enaea).

Based on the recommendations of the S
tste Level Expert A S ;
(SEAC) heid on 25-10-2021 the State Level Environment |mp?"tpz::sz:':: T f:i‘.‘-:e ESE:;?I:S@’-';S
o Tt it Authority { n its

EC mnﬂm‘ . ) ‘ .y
No.- EC218001UP181341  File No. - 8515 Dale ot Issue EC 1812/ ;
. . 021

rd ‘'

Pags dot ! !
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M;:mgnd.;: duag.;; .20'21 dec‘f ed to grant the Environmental Clearance to the title project for
0 300 m* for m® In 6 months for lease area of 1.215 ha subject to effective

implementation of the following General Conditions and specific conditions: -

1. This environmental clearance Is subject to allotment of mining |ease in favour of project
proponent by District Administration/Mining Department.

5. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as
amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly
verified by competent authority along-with copy.of the Environmental Clearance letter will
be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to
SEIAA within a period of 02 months.

5. Mining and loading shall.be done only within day hours’ time.

No mining shall be-carried.out n the safety zone of any bridge and/or embankment.

7. It shall be ensuréd that standards related to ambient 'airquality/efﬂuent as prescribed by
the Ministry of Environment & Forests are strictly complied with. Water sprinklers and
other dust control majors should be applied to take-care of dust generated during mining
operation. Sprinkling of water on haul roads to control dust will be ensured by the project
proponent. , _

a. All necessary statutory clearances shall be obtained Sefore start of mining operations. if
this condition Is violated, the clearance shall be automatically deemed to have been
cancelled. ' .

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department. '

11. No wildlife habitat will be infringed. .

12. 1t shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

13. It shall be-ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14, It shall be ensured that there is no fauna dependant on the river bed or areas close 10
mining for its mesting. A report on the same, vetted by the competent authority shall be
submitted to the RO, PCB and SEIAA within 02 months.

15. Primary survey of flora and fauna shall be carrled out and data shall be submitted to the
RO, PCB and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the sald area will not adversely affect the ground
water regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In
case adverse impact is observed /anticlpated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected: The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining. ’ .

o

£0 Wentifcation No. - EC21B001UP181341  Flle No. -8515 Dato of Issuo EC - 1611212021 Page 4! o
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= :iea:ubr:s::h?::e:::\“:": 1:0r the nearby villages shall be conducted to study economic
sodety. Income gen : p In Improving the quallty of life of economically weaker section of
bearing orchards, v °t7““8 projects/tools such as development of fodder farm, fruit

mihio , vocational training etc. can form a part of such program me. The project
P ponent shall provide separate budget for community development activities and
income generating programmes.

19. Green cover development shall be carried out following CPCB guldelines Including selection
of plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock plles shall be maintained for excavated top soll, if any, and the top'soll
should be utilized for green cover/tree plantation. '

21. Dispensary facilities for first-aid shall be provided at site.

22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.. '

23. The District Mining Officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation to the District Mining
Officer by furnishing the requisite data/information/monitoring reports. In case of any
violations of stipulated conditions the. District Mining Officer will report to SEIAA.

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results-of monitored data (both In
hard & soft copies):to the SEIAA, the District Officer apd the respective Regional Office of
the State Pollution Control Board by 1st June and 1st December every year. .

25. A copy of the clearance letter shall be sent by the proponent to concern ed Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MOoEF/CPCB.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent re'gular\y at his
own expenses. -

30. Measure for prevention & control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion, if any, shall be, carried-out with geo
textile matting or other suitable material.

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher Is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared basedron need of local habitant. Income

generating measures which can help In upliftment of poor section of society, consistent
with the traditional skills of the people shall be identified. The programme can include

activities such as development of fodder ferm, fruit bearing orchards, free distribution of
smokeless Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic
amenities such as roads, drinking water etc proposed to be provided at the project
proponent’s expenses shall be submitted within 02 months from the date of Issuance of
Environment Clearance.

33. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be

EC identification No. - EC21B001UP181341  File No. - 6515 Date of Issue EC - 16112/2021 page 5 of 11
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reported t .
; :P - 0 the Integrated Regional Office, MOEF&CC, Gol, Lucknow, SEIAA, U.P and

'34. Action '
B agreed lz::lr\mwith respect to suggestion/improvement and recommendations made and
. : 8 Public Hearing shall be submitted to the District mines Officer, concern
egional Officer of UPPCB and SEIAA within 02 months.

35. ir::\trironmental clearance is subject to obtaining clearance under the Wildlife (Protection)
, 1972 from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on

the observations so made, if turtle nesting is observed, necessary safeguard measures shall

be taken in c_onsultation with the State Wildlife Department. For the purpose, awareness

shall be created amongst the workers about the nesting sites so that such sites, if any, are

identified by the workers during operations of the mine for taking .required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38. The project proponent shall obtain necessary prior permission of the competent
Authorities for withdrawal of requisite quantity of water (surface water and groundwater),
required for the project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall he ensured that there is no

_ leakage of oil and greasein the river from the vehicles used for transportation.’

40. Vehicular emissions: shall be kept under control end regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

41. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site). ' . :

42. Personnel working In dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall a'so be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail. _

45. The green cover deve'opment/tree plantatior is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place snd may be utilized
for strengthen the embankment. '

]
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47. Safety measures to
should be glven, w,::h“‘:m'h' the safety of the people working at the mine lease area
reptile/insect like snake, ould elso Include measure for trestment of bite of poisonous
', 48, Perlodical and Annual m , .
covered under ES| as per :\?Il:.ﬂ checkup of workers os per Mines Act and they should be

spacific Conditions:

1. If In future during the progressive mining this lease 2
equal to or more than 5 ha,, limited to B-1 category, then additional conditions based on
the EIA conducted by the concerned lease holders shall be Imposed and joint EMP shall be
Implemented. The lease holder shall mandatorlly follow ‘all the imposed conditions
otherwise It will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority Is found false or incorrect then punitive actions as
per the law shall be Initiated against the authority Issulng the cluster certificate.

2. In the absence of replenishment study keeping In mind varlous orders issued by Hon’ble

. NGT and development works In the State, EC Is transferred for perlod of one year.

3. Permissible mining of river bed materlal (sand / bajrl) shall be strictly limited to quantity
and area mentioned In LOI or mining plan, whichever Is lesser, and maximum mineable
depth will be limited to as the approved mining plan. The permissible mineable material
will be valid till _one;vcar‘from‘the date of transfer of the EC.

4. For subsequent perlod, PP shall submit fresh annual replenishment study to SEIAA, UP for
amendment In EC for mineable quantity and maximum permissible depth for mining based
on sclentific findings of replenishment study. such study shall be placed before SEAC for

appraisal for next three years to assess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed basad or ;rends analysis, provided it Is
found sclentifically satisfactory by the SEAC. The placing of the study report SEAC is

mandatory for initial three years. _
shall be obtained that no forest land Is involved in

5. A certificate from Forest Department
mining or as & route and If forest land is involved the project proponent shall obtain forest

clearance and permission of Central and State Government as per the provisions of Forest
(conservatlon) Art, 1980 and submit before the start of work. ‘

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which Is fit for growth of fodder, flora fauna

etc.

2. If the proposed project Is situated In notifled are
creation of new wells for ground water extraction Is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or'legally valid
source and permission from the competent authority shall be obtalned to use it.

g. Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP fhould prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 2,000 plarits, either on
government land or community land, within a periphery of 5 km frem the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not
be less than the survival rate notified by Uttar Pradesh Forest Department othenvise it will

be treated as violation of EC condition. :
9. The Environmental clearance will be co-terminus with the mining lease period.
10. At the time of operation, project proponent will comply with all the guidelin=s issued by

Government of India/State Govt,/District Administration related to Covid-13-

rea becomes part of cluster |.e. area

a of ground water extraction, where

.

G Idectification No. - EC21B001UP181341  Flle No. .6516 Dalooflssue EC- 161212021  Page 7! 11
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11. Environment rr \ /

12. During th::tﬂ?:)aorl‘?pz:‘;,m in according to environmental status and imp.act of the project.

13, Selection of plants for g and closing time transportation of minerals will be restricted..
sroponent foukd e green belt should be on the basis of pollution removal index. Project
totime. sure survival of tree saplings. Mortality should be replaced from time

14. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

15. Pakka motorable haul road to be maintained by the project proponent. . '

16. A separate Environmental Management Cell with suitable qualified personnel shall be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization. i

17. Permission from the competent authority regarding evacuation route should be taken.

18. One month monitoring report of the area for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice a week and be submitted within 45 days for a
record.

19. Provision for cylinder to workers should be made for cooking.

20. The capacity of trucks/tractor for loading purpose will be in tonn
Department applicable norms and standard fixed by the Government.

21. Approach road kaccha ls ta be made motarable and tree saplings to be planted on both
sides of the road. Width of the haul road shall be more than 6 meter.

22. Indigenous plants should be planted according to CPCB guidelines and in consultation with

local Divisional Forest Officer.
23. The project proponent shall in 2 years conduct detailed replenishment’ study duly

authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.
24. Provision for two toilets and hand pumps should be made at mining site.

25. Drinking water for worliers would be provided by tankers.
26. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1-2ft)

as per sustainable sand mining management guidelines 2016.
27. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
28. Corporate Environmental Responsibility (CER) plan ghall be prepared by the project
" proponent and the details of the various heads of expenditure to be submitted as per the
guidelines provided in the recent CER notification No. 22-65/2017-1A.11t dated 01/05/2018.

29. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/ContractuaI or any base workers. Copy of recaipt shall
be produced to the Directorate of Environment along with the compliance report.

30. Measure for conservation of water through rainwater harvesting and cleaning and
maintenance of natural surface water bodies of the nearby arcas may be considered as
one of the activity in CER.

31. The excavated mining material shou'd be carried and transported In such a way that no
obstruction to the free flow of water takes place. Suitable mzasure should be taken and
detalls to be provided to concern Department.

32. Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approves rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is
completed. ' '

33. The project proponent shall ensure that if the project »-ea falls within the ecc-sensitive
zone of National park/ Sanctuary prior-permission of statuary committee of National board
for wild life under the provision of Wiidlife (Protection) Act, 1972 shall be obtained before
commencement of work. )

34, If in future this lease area becomes part of cluster of equal to or more than 05 ha. ther
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorilt

T

es as pef Transport
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follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or
incorrect then punitive actions as per law shall be initiated against the authority issuing the
cluster certificate. :

35, Project falling within 10 KM area of Wild Life Sanctuary is to obtain 2 clearance from
National Board Wild Life (NBWL) even if the eco-sensitive zoné is not earmarkeq. .

36. To avoid ponding effect and adverse environmental conditions for sand mining in z:rea,
progressive mining should be done as per sustainable sand mining management guidelines
2016.

37.In case It has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
area is less than 05 ha, but factually the distance is less than 500 mt and the mine Is
located in cluster of area equal or more than 05 ha, the E.C issued will stand revoked.

3g. The project proponent shall in 2 years conduct detailed replenish'ment study‘ dglv
authenticated by a QCI-NABET accredited consultant, and the District Mines gfﬂcer which
shall form the basis for midterm review of conditions of Environmental Cle?rance.

39. The mining work will be open-cast.and manual/semi mechanized (subject to order of
Hon’ble NGT/Han’ble Courts (s)): Heavy machine such as excavator, SCOOper etc. should
not be employed for mining purpase. No drilling‘/blasting‘should be involved at any stage.

40. It shall be ensurgaithit'thera\shall be.no mining of-any-type within 03 m or 10% of tl?e
width which-ever is less, shall'be left on both the banks of precise area to control and a\{ond
erosion of river-bank. The mining is confined to extraction of sand/moram from the river
bank only. \ . ]

41. The project proponent:shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.

42. The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zone
in the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining
area), distance from the bridges etc. It shall be ensured that no mining shall be carried out
during the monsoon season. : . ‘ - ;

43. The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.

44, The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. Periadical medical
examination of the workers engaged in the project shall be carried out and records

maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly. ,

45. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the
impact zone shall be monitored periodically. Further, quality of discharged water if any
shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)]

46. Effective safeguard measures, such as regular wates sprinkling shall be carried ou;t in

critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sorinkling shall b
carried out on haul roads. prinkiing shall be

47. It should be ensured that the Ambient Air Quality '
paramet g
prescribed by the Central Pollution Control Board in this regard ers conform tp the norms

48. The extended mining scheme will be submitt
mining plan. ed by the proponent before expiry of present
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. ::‘;; :h“;b:;:‘ftf::rz:::":rm°“"°ﬂn8 stations should be established in the core zone as ;uell
should be decded b r monitoring PM10, PM2.5, SO2 and NOX. Location of the stat on;
ey ed based on the meteorological data, topographical features an

tally and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board. :

50. Common road.for transportation of mineral is to be maintained collectively. Total cost will
be shared/worked out on the basis of lease area among users..

s1. Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the project work. o

52. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc- 10 be generated during
project activity will be separately storage in bins and managed as per Solid Waste
Management rules.

53. Natural/customary paths used by villagers should not b
activities proposed under the project. :

s4. Digital processing of the entire lease area in the district using remote sensing technique
should be done regularly once in three years for monitoring the change of river course by
Directorate of Geology and Mining, Govt. of Uttar. pradesh. The record of such study to be
maintained and report be submitted ‘to Integrated - Regional Office, MOoEF&CC, Gol,
Lucknow, SEIAA, U.P..and UPPCB. "

55. The project authorities shall advertise at least in two. local newspapers widely circulated,
one of which shall be.in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded
environmental:clearance and a3 copy of the clearance letter is available with the State
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, CPCB, State PCB. .

S6. The MOEF&CC/SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

57. Concealing factual data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

58. Any appeal against this environmental clearance shalt lie with the National Green Tribunal,
if preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997. '

59. Waste water from potable use be collected and reused for sprinkling.

60. A width of not less than 50 meter or 10% width of river can be restricted for mining
activities from river bank. A condition can be imposed that mining will be done from: river

activities from river bank.

e obstructed at any time by fhe

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Trlbu'nal Act 201(;

The above stipulated conditions will be enforced inter-alia, under the pr&visioﬁs of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control ‘of Pollutian)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991

along-with their amendments and rules made there under and
’ als
Hon'ble Courts of Law relating to the subject matter. 0 any other orders passed by the
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Q\
The proje
conditions ':peldfc!:::rc:zo:::t E‘:i\',li have to submit approved plans and proposals incorporating the
clearance. The SEIAA/MOoEF r. ronmental Clearance within 03 months of issuance of this
m clatad are not i eserves the right to revoke the environmental clearance, if conditions
P mplemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additiohal
environmental conditions or modify the existing ones, if necessary. '
This Is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification. :

Copy, through email, for information and necessary action to ~
1. The Principal Secretary, Department of Environment, Forest and Climate Change,

Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email —~ sudheer.ch@®gov.in)

3. Deputy Director General of Forests (C), Integrated R
Environment, Forest and Climate Change, Kendriya Bhawan,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.coro)

District Magistrate, Bijnaor, Uttar Pradesh. ‘
6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)

egional Office, Ministry of
5th Floor, Sector “H”, Aliganj,

v

7. Copy to Web Master for uploading on PARIVESH Portal.
8. Copy for Guard File.
i (Ajay Kumar Sharma)
Member Secretary, SEIAA
\
Validity
lly si
Dbmgw g
Membe"r)l Secr
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Photographs during Joint Inspection dated.-12.10.2022 in the Matter of 0.A. NO.-
485/2022 Gautam Sharma V/S State of Uttar Pradesh.

® (atano.-2/102, area-1.215 hectares, village-Shahalipur Kotra, Tehsil-Nagina, District-Bijnor
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Ministry of En ernmeé™ st and Climate Change
(Issued by the ‘Q{;’{;'g%uyfrgg,’nem Impact Assessment
‘ U

Authority(sgjAA), Uttar Pradesh)

CLEARANCE

The Proponent

M/S JAYANTI ENTREPRENE R PRIVATE LIMITED
184, N Block, Kidwai Nagar, ganpur Nagar -208011

ENVIRONMENTAL

Subject: Grant of Environmental ¢ (EC) to the proposed Project Activity
under the provision of Eﬁ\'eﬁéﬂ'&ﬁau(on 006-regarding

Sir/Madam,

This is in referenc lication for Environmental Clearance (EC)
in respect of project sug’mtytgn.éraatggm SEIAA vide proposal number
SIA/UP/MIN/232139/2021 dated 30-Sep 2021-/The particulars of the environmental

clearance granted to the project.are as.below.- ,_,_\f\;/. .
Fay /“". ‘}j’fzf-'
1. ECldentificationNo. EC21B001UR114646
2. File No. / L 66050
3. Project Type : ¢, News”os 0y,
4. Category WARLX T A }
5. Project/Activity includf\ia i“'}f‘,“ . “1(a) Mining of minerals
Schedule No. = Vel / ] o=
6. NameofProject > “ ‘»...RBM MINE(MIXED FORM)
7. Name of Company/Organization .. M/S JAYANTI ENTREPRENEUR
%, ~—PRIVATE LIMITED
8. Location of Project v 1 ttar Pradesh
9. TOR Date “'N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

" (;—slgned)

) ember Secretary

Date: 29/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

and Virtuous Environmental Single-Window Hub)

oo & E-Slon ganorated-orance shal be one that has EC identifcation
number in all future correspon denc:RlVESH.Please quote identification

This is a computer generated coyg, page

EC Identification No. - EC21B001UP114646  File No. - 6605

te of -
lasue EG - 291212021  Page 1 of 11



State Lovel Environment Impact Assessment Authoriy, Uttar Pradesl

p.

Diractorste of Environment, U.

Vinest Khand- 1, Gomti Nagar, Lucknow 226;10060"‘
[-Mail- dosuplro@yahoo.com, selaaup@yahoo.

Phone no- 0522-2300541

Reference- MoEFCC Proposal no- S1A/UP/MIN/232139/2021 & SEIAA, U.P File no- 6605

Dear Sir, _
This Is with reference to your application / letter dated 22-09-2021 & 30-11-2021 on above
mentioned subject. The matter was considered by SEAC in meeting held on 01-12-2021 and SEIAA
in meeting held on 13-12-2021,

A presentation was made by the project proponent along with their consultant M/s
Environmental Research and Analysis, Lucknow (U.P.) to SEAC on 01-12-2021,

Project Detalls Infor the P (o] n their Consultant

The project proponent, through the documents and presentation gave following details about
their project -

1. The environmental clearance is sought for"RBM (Mixed Form) Mining” at Gata No. -70 Mi,
Village- Abulfazalpur Pahara, Tehsil- Nagina,. Bijnor, Shri Dilip Kumar Ojha, M/S Jayanti
Entrepreneur Pvt, Ltd. Area: 1.264 Ha. ‘

2. Salient features of the project as submitted by the project proponent:

1. On-line proposal No, SIA/UP/MIN/232139/2021
2. File No. allotted by SEIAA, UP 6605
3. Name of Proponent M/S Jayanti Entrepreneur Private Limited Director. -
‘ Shri Dilip Kumar Ojha S/O Shri Hanuman Prasad
Ojha
4. Full correspondence address of R/0-184, N Block, Kidwai Nagar, Kanpur Nagar (U.P)
proponent and moblle no.
5. Name of Project RBM (mixed form) (Niji Bhumi) mine
6. Project location (Plot/Khasra/Gata No.) | Gata No 70 Mi
7. Name of River Khoh River
8. Name of Village Abulfazalpur Pahara
9. Tehsil Nas[na
10.District Bijnor (U.P.)
11.Name of Minor Mineral RBM (mixed form) mine
12.Sanctioned Lease Area (in Ha.) 1,264 Ha.
13.Mineable Area (in Ha.) 1,1316 Ha.(safety zone 0.1324 Ha,)
14.Zero level mRL [ 256.5 mAL :
| 15:Max. & Min mrl within lease area | Mayimum mRL 255 MRL and Minimum mRL 253
m
16.Pillar Coordinates (Verified by DMO) jﬁlnts [ Latitude | Longitude |

EC Identfication No. - EC21B001UP114646  File No, - 860 Date of jggue EC - 20/12/2021  Page 2.l 11



/ 78°28'32.6"E
78°28'29.8"E
78°28'33.7"E

S 78°28'36.3"E
17.Total Geological Reserves
18.Total Mineable Reserves %
~a Total Pt i ———{£6544 m
19.Total Proposed Production (in 6 W')
|_monts)______ —
20.Proposed Pro uction/year —TSe———T"¢ months

med period of Mine lease W AL

22, production of mine/day :T;’W

23.Method of Mining | Open cast, Manual, semi-mechanized

24.No. of working days ET,

25.Working hours/day ‘Hours Tiay

26.No. Of workers “77

37.No. Of vehicles movement/day " T12 vehicles movement/day

28.Type of Land Niji Bhumi

29 Ultimate Depth of Mining 25m

30.Nearest metalled road from site Rampur Tandamaidas Road is 1.0 km towards North-
West direction and NH-119 is 10.80 km towards
North-West direction.

31.Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking water 0.37 KLD
Suppression of 4.80 KLD
dust
Plantation 0.01 KLD

| Others (if any) -

Total 5.18 KLD Approx.

32 Name of QCl Accredited Consultant with
QCl No
And period of validity.

Environmental Reéearch and Analysis, Lucknow
(U.P) '

Certificate No. QCI/NABET/EIA/1922/RA/0200
and valid up to 30/12/2022

33.Any litigation pending against the
project or land in any court

No

34.Details of 500 m Cluster Map &
certificate issued by Mining Officer __

Letter No. 750/ TT-GI-3JHIT -21 dated
19/08/2021

35.Details of Lease Area in approved DSR

2172/THo  228/2017(@A [Aa)-StoTHoINRo
date 12/02/2021 SI. No- 5

e —

36.Proposed EMP cost -

Rs 2,70,980/-

37.Proposed Total Project cost
38. Length and breadth of Haul Road__

Rs. 74,00,000/-
200 m length and 6.0 m width

10

39.No. of Trees to be Planted ____—

3.

The mining would be restricted t0 Unsaturated zone only above the phreatic water table and

will not intersect the ground Water table at any point of time.

4. The mining operation

will not be c@rried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna,

3.

EC Identification No, - EC21B001UP114646  F1e N “8805  Date of 1es6 EG - 20/12/2021

There is no litigation pending in 2"V €0Urt regarding this project.

Page 3 of 11




6. The project proposal falls under catego

Based on the recommendations of the State Level
(SEAC) held on 01-12-2021 the State Level E
Meeting dated 13-12-2021 decided to gran

collection of 26,544 m’ Jyear in 6 months
implementation of the following General Conditions and specifi

ry-1(a) of EIA Notification, 2006 (as amended).

Expert Appraisal Committee (SEAC) Meeting
t Impact Assessment Authority (SEIAA) in its
rance to the title project for
64 ha subject to effective

nvironmen
t the Environmental Clea

for lease area of 1.2
¢ conditions:-

General Conditions:

10.

11.
12.

13.

14,

15.

16.

EC |dentification No. - EC21

This environmental clearance is subject to allotment of mining lease in favour of project

proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in

process af_‘d or mining technology, modernization and scope of working shall again require

prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as

amended). '

Pff!C_ise mining area will be jointly demarcated at site by project proponent and officials of

Mnr}npg/Revenue department prior to starting of mining operations. Such site plan, dul

\é:r:!edl by Zompetent agthority along-with copy of the Environmental Clearance Iettc;r wil\:

55|A:€v ?ty;:n :r; :r::jza‘;cfignzg/r:’)g:;g:t the site. A copy of site plan will also be submitted to

Mining and loading shall be done only within day hours’ time

No mining shall be carried out in the safety zone of any bridg; and/or embank

It shall. be ensured that standards related to ambient air quality/effluer:t 4 ment.’

the Ministry of Environment & Forests are strictly complied with. Wat iy prgscrlbed =

other <5lust control majors should be applied to take-care of dust e.ner te:i Sdpm"‘klers‘ a'nd

operation. Sprinkling of water on haul roads to control dust will bi ens:r:d b;";':f :r'::'lmi
jec

proponent.
All necessary statutory clearances shall be obtained before start of mining operati If
ions.

this condition is violated, the clearance
; shall be i ~
e automatically degmed to have been
Parking of vehicles should not be made on public places
No tree-felling will be done in the leas ‘ .
ed area, e i issi
bty _except only with the permission of Forest
No wildlife habitat will be infringed.
It shall be ensured that excavatio i ;
n of minor mineral does not disturb
. ve or ch
;nsc:;fl:\/;)neg ::lluchzra;tenst.lcs of the river bed /basin, where mining is carried out anee the
red that mining operation of Sand/Moram will not in any way disturb the

velocity and flow pattern of the river water significantly.

It shall
st :g ft::- ?tr;s:zgntha; there is no fauna dependant on the river bed or areas close to

i 8- A report on the same, vetted by the competent authority shall be
:u mitted to the RO, PCB and SEIAA within 02 months

rimary survey of :
prime é\é rvey of flora and fauna shall be carried out and data shall be submitted to th

’ and SEIAA within six months )
Hydro-geological '
m\:’ o sg andglecsata ;:;:yt;::ll b‘e carried out by 2 reputed organization/institute within six
N shn|1| :lng in the sajg area will not adversely affect the ground
e e i.m - all be submitteq to the RO, PCB and SEIAA within six months. In
p served /antlclpated, mining shall not be carried out.

1UP114646 File No. -
R 0~ 8605 Date of Issye EG - 20/12/2021 Page 4 of 11



ental pollution due to mining shall be
ther environ™ area are not adversely affected. The

made so that the habitations (if an
¥) close by ¢he 1€35¢ the RO, UPPCB and
status of implementation ¥ orted to tne FE Wi Ha

of measures taken shall P epsand mining.

and this activity should be compl rt of

18. Need-based assessment for t:em::atr’;:o;:|tar;ee:t:hall be conduet'e:“tows:::y economic
measures which can help in improving the quallty © life of econ::t\lcof yfoddere rf::ctlo;a -
society. Income generating projects/too|s such devel:)pl::h rogram me Them' ruit
bearing orchards, vocational training etc, can for™ artf: : development a;t'vmprojec;
proponent shall provide separate budget for commun ty es an
income generating programmes,

19. Green cover development shall be carried out following CPLD ﬁuldelgisls Sy Asiesiien
of plant species and in consultation with the local pFO/Horticy n:{ eif cer. d .

. 20. Separate stock piles shall be maintained for e"ca"ated terp g9l 1 Wy 97 She tag sol

should be utilized for green cover/tree plantatio"- n

21. Dispensary facilities for first-aid shall be rovided ghalva.

22. An Environmental Audit should be ann:anv carried out duririg A0e oerationsl phase and
submitted to the SEIAA.

23. The District Mining Officer should quarteﬂv monitor compliancg o fhe .stipulvated
conditions. The project proponent will extend full cooperation to the District Mining
Officer by furnishing the requisite data/lnformatiO"/ monitoring reports. In case of any

violations of stipulated conditions the District Mining Officer will report to SEIA;},
24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions Including results of monitored data (both in

hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of
the State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body. ‘

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

28, Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29, Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
own expenses.

30. Measure for prevention & control of soll erosion and management of silt shall be
undertaken. Protection of dumps against erosion, If any, shall be carried-out with geo
textile matting or other suitable material,

31, Under corporate soclal responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget s to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help In piiftment of poor section of society, consistent
with the traditional skills of thefp'eople shall be identified. The programme can include
activities such as development O fodder farm, fryit bearing orchards, free distribution of
smokeless Chula etc. i

, nearest thr '

? :m'f:! sfg;ha:: "r'f','iis drinking \::“‘:""“’ shall be explored and details of c

etc proposed to be provided at the Prolec

17. Adequate protection against dust ang 0

S ldentification No, - EG21B001UP114648  Flle NO- %808 Dag gy o 201212021  Page Sof 11
- .g.



33.

34,

3S.

36.

37

38

39

40

41,

42,

43, A copy of the clearance letter shal| be

44,

jentification No. - EC21B001UP114846  File No, - 8605

the date of issuance of
proponent’s expenses shall be submitted within 02 months from

Environment Clearance. n separate
The funds earmarked for environmental protection measures s'hould !:en ::z:; shoSId .-
account and should not be diverted for other purpose. Year wise :xp A WP dod
reported to the Integrated Regional Office, MOEF&CC, Gol, Lucknow, ’

UPPCB. .

Action plan with respect to suggestion/improvement and recomm‘endatlor‘ls made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection)
Act, 1972 from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on
the observations so made, if turtle nesting js observed, necessary safeguard measures shall
be taken in consultation with the State wildlife Department. For the purpose, awareness
shall be created amongst the workers abhoyt the nesting sites so that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard

measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed.

. The project proponent shall undertake adequate safe
river bed material and ensure that due to this activit
surrounding area shall not be affected.

. The project proponent shall obtain necessa
Authorities for withdrawal of requisite quantity
required for the project.

- Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. |t shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

. Vehicular emissions shall be kept under control and re

carrying the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,

safe drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008

regarding stipulation of condition to improve the living conditions of construction labour at
site).

guard measures during extraction of
y the hydro geological regime of the

ry prior permission of the competent
of water (surface water and groundwater),

gularly monitored. The vehicles

Personnel working in dusty areas shoyld wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractiong due to exposure to dust and take corrective
measures, if needed.

sent by the proponent to concerned Panchayat, Zila
n Local Body and the Local NGO, if any, from whom
if any, were received while processing the proposal. The
ut on the website of the Company by the pro;?onent. '

t for each financlal year ending 31st March in Form-V as is
by the Project proponent to the concerned State Pollution
under the Environment (Protection) Rules, 1?86, as amended
Put on the website of the company along with the status of
al clearancg conditions and shall also be sent to the Integrated
Gol, Lucknoy by e-mail.

Parishad/ Municipal Corporation, Urhg
suggestions/ representations,
clearance letter shall also be p
The environmental statemen
mandated to be submitted
Control Board as prescribed
subsequently, shall also be
compliance of environment
Regional Office, MOEF&CC,

Dae g g 0 £C - 201122021 Page6.of 11



45. The green cover development/tree | o done in an area equivalent to 20% of
the total leased area either on l,i\lerft’)antath:m is tO bad side (Avenue Plantation).

46. Debris from the river bed will be h eank or along f°e Jats ecured place and may be utilized
for strengthen the embankm cted and stof

ent,
47. Safety measures to be taken for the saf the pe° |e working at the'mine Iea'se area
should be given, which would also incue,;y o:wasufe for treatment of bite of poisonous
e

reptile/insect like snake.
48. Periodical and Annual medical checkup of workers as per Mines PR
covered under ESI| as per rule.

Specific Conditions:

1. If in future during the progressive mining this leas€ area becorr\es PRFL-O7 Ssier LK, Sras
equal to or more than 5 ha., limited to B-1 category: then ‘addltional conditions based on
the EIA conducted by the concerned lease holders sha!l b€ imposed and joint EMP shall be
implemented. The lease holder shall mandatorily follow all tlje imposed conditions
otherwise it will amount to violation of E.C. conditions- If the certificate rel'a'ted to 'cluster
provided by the competent authority is found false or incorrect then ;{u.nltlve actions as
per the law shall be initiated against the authority issuing the.cluster cenlfncate.

2. In the absence of replenishment study keeping in mind various orders issued by Hon'ble
NGT and development works in the State, ECis granted for a per iod of one year.

3. Permissible mining of river bed material (sand / bajri) shall be strictly limited to quantity
and area mentioned in LOI or mining plan, whichever is lesser, and maximum mineable
depth will be limited to as the approved mining plan. The permissible mineable material
will be valid till one year from the date of transfer of the EC.

4. For subsequent period, PP shall submit fresh annual replenishment study to SEIAA, UP for
amendment in EC for mineable quantity and maximum permissible depth for mining based
on scientific findings of replenishment study. Such study shall be placed before SEAC for
appraisal for next three years to assess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is
found scientifically -satisfactory by the SEAC. The placing of the study report SEAC is
mandatory for initial three years.

5. A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest 1and is involved the project proponent shall obtain forest
clearance and permission of Centr?I and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

6. The mining lease holders shall, after c'easing mining operations, undertake re-grassing the
mining area and any other area Which may have been disturbed due to their mining

activities and restore the land to a condition which is fit for growth of fodder, flora fauna

etc. ;

7. If thg proposed project is situa:ed in notified area of ground water extraction, where
creation of new wells for 8"°““te Water extraction is not allowed, requirement of fresh
water shall be met .from alt::;aco:ater sources other than ground water or legally valid
source and permission f:zn;ubmit acltJ_etent authority shall be obtained to use it.

8. Project Proponent shou 'on plan for carrying out plantation at least @1,000

plants / ha of lease area. In this Case, pp g0 4 prepare a plan, duly approved either by

: iculture :

Forest Department or H°“'::iw Ian?’epa_ftment, for planting at least 2,000 plants, either on
government land or comm® ion for - "thin a periphery of 5 km from the boundary of the
lease area along with provisiof form ‘

aintenance for 5 years. Survival of plants should not



be less than the survival rate notified by Uttar pradesh Forest

d as violation of EC condition, d/ or concerned
a %Z;’:::em of Geology and Mines, Government O CL % ?tratdoes;ro?:ct /Proponent will
district administration, before releasing the security deposi * itions. Non-com pliance,
ensure that Project Proponent has fully complied with the r c0| sction and recovery of

if any, should be reported to UPSPCB for appropriate lega

compensation. . iod.
10. The Environmental clearance will be co-terminu:s with the m!nl:nsulet?: puei:ilelines s ondt B
11. At the time of operation, project proponent will comply with a g =

Government of India/State Govt./District Administration related to Cgvid- . S
12. Environment management in according to environmental statu§ and lmp.act of t etli’t i‘ “
13. During the school opening and closing time transportation of mm.erals will be restrlc e . o
14. Selection of plants for green belt should be on the basis of pollution removal index. Pro!e

proponent should ensure survival of tree saplings. Mortality should be replaced from time

to time.

15. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

16. Pakka motorable haul road to be maintained by the project proponent.

17. A separate Environmental Management Cell with suitable qualified personnel shall be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization. ;

18. Permission from the competent authority regarding evacuation route should be taken.

19. One month monitoring report of the area for air quality, water quality, Noise level. Besides

flora & fauna should be examined twice a week and be submitted within 45 days for a
record.

20. Provision for cylinder to workers should be made for cooking.

21. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government.

22. Approach road kaccha is to be made.motarable and tree saplings to be planted on both
sides of the road. Width of the haul road shall be more than 6 meter.

23. Indigenous plants should be planted according to CPCB guidelines-and in consultation with
local Divisional Forest Officer. ,

24.The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.

25. Provision for two toilets and hand pumps should be made at mining site.

26. Drinking water for workers would be provided by tankers.

27. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft)
as per sustainable sand mining management guidelines 2016.

28. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

29, Corporate Environmental Responsibility (CER) plan shall be prepared by the project
proponent and the details of the various heads of expenditure to be submitted as per the
guidelines provided in the recent CER notification No, 22-65/2017-IA.IIl dated 01/05/2018.

30. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers. Copy of receipt shall
be produced to the Directorate of Environment along with the compliance report.

31. Measure for conservation of water through rainwater harvesting and cleaning and
maintenance of natural surface water bodies of the nearby areas may be considered as
one of the activity in CER. ‘

32. The excavated mining material should be carried and transported in such a way that no

obstruction to the free flow of water takes place. Suitable measure should be taken and
details to be provided to concern Department.

EC Identification No, - EC21B001UP114646 File No. - 6605 Dalte of Issue EC - 29/12/2021 Page 8 of 11



33. Submlt. annual replenishment report certified BY an
replenishment is lower tha certified f pro til
production levels shul : n the approved rate © accordinBW y
completed. ¢ decreased / stopp ithin the €co

eyt e o 27
for wild life u = Park/ Sanctuary prior permiss”

nder the provision of Wildlife (Prot€°
~ commencement of work. yal to or m

35. If in future this lease area becomes part of clust®’ " The lease holder shall .
additional conditions based on the EJA shall be iMP%" " . 4ion of E.C.
follow cluster conditions otherwise it will amount o t authority is foun
certificate related to cluster provided by the com e inst the @

incorrect then punitive actions as per law shall be initiated 383
cluster certificate. : obtain a clearance from

36. Project falling within 10 KM area of wild Life sanctuary 15 t_° tearmarked.

National Board Wild Life (NBWL) even if the eco-sensitive zonF is no nd mining in area,

37. To avoid ponding effect and adverse environmental condit@rfs for sa ement guidelines
progressive mining should be done as per sustainable sand mining manag
2016. . : ion,

38.In case it has been found that the E.C. obtained by providing incorrect |r;f00(')':: tIaond
submitting that the distance between the two adjoining mines is greater thadn the mi;1e is
area is less than 05 ha, but factually the distance is less than 509 mt an o
located in cluster of area equal or more than 05 ha, the E.C issued will stand revoked. wul

39, The project proponent shall in 2 years conduct detailed rel""e"'-"h.ment s.tudy u y
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which
shall form the basis for midterm review of conditions of Environmental Clearance.

40. The mining work will be open-cast and manual/semi mechanized (subject to order of
Hon’ble NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should
not be employed for mining purpose. No drilling/blasting should be involved at any stage.

41. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the
width which-ever is less, shall be left on both the banks of precise area to control and avoid
grosion of river bank. The mining is confined to extraction of sand/moram from the river

ank only.

42. The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.

43 E:) :L?:;:tg:::::n:hseh:tlae(:hperre;t:it:re‘:"i:gtlr? conformity to plan submitted for the mine

. . _ Is regard clearly showing the no work
in the mine lease i.e. the distance from the bank of river to be left un o rone
are_z:1), distance from the bridges etc. It shall be ensyred that no minin
during the monsoon season. _

44, The project proponent shall ensure that wherever d
Act, the provision thereof shall be strictly followed

45, The project proponent will provide persgng) - .
provid adequate training and information o, l:;?:teyctlve equipment (PPE) as required, also
examination of the workers €N8aged in tha proj and health aspects, Periodical me’dical
maintained. For the purpose, Schedule of . Ject S.hall be carried oyt
d ordingly. ealth examinatio and records
rawn and followed acc N of the workers should be

-worked (Non mining
g shall be carried out

eployment of labour attracts the Mines

3
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502 and NOx in the ambient air within the

water if any
impact zone shall be monitored periodically. Further, quality of d"‘:ag 3::” ds (TSS)].
shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspende

. d out in

47. Effective safeguard measures, such as regular water sprinkling shall be ca: :i:r e

critical areas prone to air pollution and having high levels of particulate M3’ ey
loading and unloading point and all transfer points. Extensive water sprinkling s

carried out on haul roads.

48. 1t should be ensured that the Ambient Air
prescribed by the Central Pollution Control Board in this regard.

49. The extended mining scheme will be submitted by the proponent before expiry of present

mining plan.

50. Four ambient air quality-monitoring stations s
as in the buffer zone for monitoring PM10, PM2.5, SO2 an
should be decided based on the meteorological data,
environmentally and ecologically sensitive targets and frequency of m

: undertaken in consultation with the State Pollution Control Board.

1. Common road for transportation of mineral is to be maintained collectively. Total cost will
be shared/worked out on the basis of lease area among users.

52. Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the project work.

53. i?gd v:astt:_ rri\aterialxll viz., gutkha pouchs, plastic bags, glasses etc. to be generated during

ject activity will be separately storage in bins and managed i
Management rules. Mo 3eqpnr Sulll Waste
54, Natural/customary paths used by villagers sho
ura uld not be obstructed at i
activities proposed under the project. ik gy s Fy e
55. Digital processing of the entire lease area in the distri i
: ! istrict using remote sensing techni
srjquld be done regularly once in three years for monitoring the change of rivegr cocur:I: ll;e
Dnrt'ecto.rate of Geology and Mining, Govt. of Uttar Pradesh. The record of such study t by
maintained and report be submitted to Integrated Regional Office MoEF&Cy i
Lucknow, SEIAA, U.P. and UPPCB. ’ S
56. The projet_:t authorities shall advertise at least in two local newspapers widely circulated
one c?f which shall be in the vernacular language of the locality concerned, within 7 daa N f
the. issue of the clearance letter informing that the project has’ been acco:; 0d
envnrqnmental clearance and a copy of the clearance letter is available with the Sta:
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and ;
copy of the same shall be forwarded to the Integrated Regional Office MoEF8;CC .
Lucknow, CPCB, State PCB. ' o
57. Thed.l\?oEF&CC/SEIAA or any other competent authority may alter/modify the above
- Eon it <I>_ns Ofr Stlpul|zte any furthe.r condition in the interest of environment protection.
. oncefa ::g act:?. ata or sybmlssion of false/fabricated data and failure to comply with
any of the conditions mentlf)r\ed above may result in withdrawal of this clearance and
- :ttract actllon u.nder :‘he prqwsnons of Environment (Protection) Act, 1986.
A ifngr::i;er:das\;l;::itnt E.lSpZn_\ll‘r‘lon;nental clearance shall lie with the National Green Tribunal
_ ) riod of 30 da ribed under Section il
Environment Appellate Authority Act 1;;: e +1 of the Nationa
60. Waste water from potab ' ' inkli
61. A width of not Ie:fs thal: :;e be collcted and reused for g 4
e s et viver bk i:o'::‘ter or 10% width of river can be restricted for mining
! . itio i ining wi i
il il P ey N can pe imposed that mining will be done from river

46. The critical parameters such as PM10, PM2.5,

Quality parameters conform to the norms

hould be established in the core zone as well
d NOx. Location of the stations
topographical features and
onitoring should be
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fhe project proponent shoul qing. You X e
ensure that the d explore the possibilities of raIM™2 ™", e g| t
proposed site s not 3 . ro-development zone as
a

required/prescribed/identified under law. In ca Paf: ti?)n this permission shall automatically
x se of viold

deem to be cancelled. Also, in the event of any dj p w'nership or land use of the proposed
ispute 0

site, this clearance shall automaticall
’ ydeemtob lled- : . ,
Any appeal against this EC shall lie with t:\:a;;::io"a' green T nbur_wal, if preferred, within 3
period of 30 days as prescribed under Section 16 of the National Gr.een Tnbun:| Act, 2'0'10,
The above stipulated conditions will be enforced inter-alid, under the provisions of the

|
) ; - n & Control of Pollution)
ter (Prevention & Control of Polluti ir (prevention
Water ( ollution) Act, 1974, the e Public Liability Insurance Act, 1991

Act, 1981, the Environment (Protection) Act, 1986 and
along-with their amendments and rules made there undef'and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter i i
) osals incor

The project proponent will have to submit approve p!ans();ﬂi;f:t%: of issua;:z-eat:}g :::

conditions specified in the Environmental Clearanc® thin . s
: i tal clearance, if conditi

clearance. The SEIAA/MOEF reserves the right to revoke t environre i

- "
stipulated are not implemented to the satisfaction of SEIAA/ MoEF. SEIAR MY ! pesE SckAHore:

environmental conditions or modify the existing ones, if necessarv-' isi
ry action in matter as per provisions of

This is to request you to take further necess? ded and d regular compli
Gazette Notification No. S.0. 1533(E) dated 14/09/2006/ a_s_am,e" i kA PR
_reports to the authority as prescribed in the aforesaid notification-

Copy, through email, for information and necgggj_cﬁQﬂ-t—q-: .
1. The Principal Secretary, Depanment of EnVironment, FOI'eSt and Climate Change,

Government of Uttar Pradesh, Lucknow (email - Mﬁ;@[ﬁﬂﬁmg—“—'c—c—m)

2. Joint Secretary, Ministry of Environment, fForest and Climate Change, Government of

India, 3rd Floor, Prithvi-Block, Indira paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (€), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, sth Floor, sector “H", Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in) ,

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmUQexg@gmaiI.com)

5. District Magistrate, Bijnor, Uttar Pradesh.

6. Member Secretary, Uttar pradesh Pollution Control Board, TC-12V, Paryavaran Bhawar.

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

Copy to Web Master for uploading on PARIVESH Portal. '

8. Copy for Guard File.

o

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Validity wn
Digitally sign
Secretary

Date: 1
Page 11
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1. Unique id

2. Type Of Niineral:
4 Father Name:

6. Niobile Number:
8. District Of Lease :
10. Village Of Lease:
12. Area (In acre):
14. Expiry Date:

Issued Date:

Nagina
20 mi
03/01/2022 00:00:00

28/09/2021 00:00:00

m:'m‘m m:o‘:mn MINING UTTAR PRADESH

Lessee Full Detail

999303374337

RBM s N;m Of Lessee:

hanuman parsad 5« Lessee Address:

9627590038 7. TinNo:: v

BIJNOR 9. Tehsil Of Lease :

abulfazalpur pahada 11. Gata/Khand Number:

3123 13. Alloted Date:

30/06/2022 00:00:00 15. Mining Plan Approved

29/12/2021 00:00:00

795 m3

25749

40559232

Date:

17. Quantity mentioned in

environmental clearance
(Cubic Meter/Ton for Silica
sand):

19.Ailoted Quantity
Trasportation:

21.Alloted Quantity
Remaining:

- 26544 m3

798
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DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

_!
Number Of eMM11 Generated
Enter eMM11 Generated Date:- '
from:- i
’ ’ tor- , l
Total eMMz1 Quantity(FrombDate to ToDate):- 25749
Back
Sr.Noe  Name of Lessee Father Name Lessee 1d ."vuu Number €MMi1 Generated Date/Time  eMM11 Validity Date/Time
1 Dileep Kumar hanuman 310922230027 . 31092223002700001 23/03/2022 12:00:17 23/03/2022 15:01:17
ojha parsad
s Dileep Kumar hanuman 310022230027  31002223002700002  23/03/2022 14:41:35 24/03/3022
qjha parsad : 09:46:35
3 Dileep Kumar hanuman 310922230027  31082223002700003  43/03/20a2 15:05:25 24/03/2022 10:10:25
ojha parsad
4 Dileep Kumar hanuman 310922230027  31002223002700004  23/03/2022 19:24:17 24/03/2022
ojha parsad 00:29:17
5 Dileep Kumar hanuman 310922230027 mzzzmzmm 44/03/2022 13:15:30 24/03/2022
ojha parsad : » : 16240:30
6 Dileep Kumar hanuman 10922230027  31092223002700006 = 24/03/2022 13:32:19 24/03/2023
ojha parsad : 20:36:19
7 Dilecp Kumar lnnumn 310922230027 mazzmzzmnz 24/03/2022'14:14:37 24/03/202217:15:37
ojha parsad
8 Dileep Kumar Jhanuman 310922230027 31092223002700008 24/03/2022 14:25:06 24/03/2022
ojha parsad 18:27:06
9 Dileep Kumar hanuman 310922230027 :mzmmzmu 24/03/202214:34:20 24/03/2022
.ojha parsad 16:39:20
10 Dileep Kumar hanuman 310922230027 ' 31092223002700010  24/03/2022 15:19:10 24/03/2022 19:21:1
ojha parsad
4 5 g z ] 2 12 Last
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Photographs during Joint Inspection dated.-12.10.2022 in the Matter of 0.A. NO.-
485/2022 Gautam Sharma V/S State of Uttar Pradesh.

® Gata no.- 70 mi, area - 1.264 hectare, village - Abulfazalpur Pahara, Tehsil-Nagina, District-
Bijnor
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